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IN THE COURT OF  SUB-DIVISIONAL JUDICIAL MAGISTRATE(M), 

GOHPUR, DIST.- SONITPUR 

PRESENT: Sri Kaushik Kumar Sharma 

                           GR Case No. 209/13 

                             u/s  294/336/427/500/34 of IPC 

                       State of Assam……...........Prosecution 

                                    v. 

                         Sri Kamal Saikia and 3 ors…………Accused 

 Ld. Advocates : For the prosecution, Smti  Barnali Chetia Ld. Addl.PP  

                              For the Accused: Sri Thageswar Barua and Pranjal Barua  

                                                            Ld. Advocates.                                                                                                            

Date of Evidence: 21.10.14 

Date of Argument: 21.10.14 

Date of Judgment: 21.10.14 

 

                                  J U D G M E N T 

 

In brief, the prosecution’s case, is that the accused persons, namely, Kamal Saikia, 

Pratima Saikia, Sarat Saikia and Pabitra Saikia,  in furtherance of their common intention 

had assaulted the informant, Smti Nilima Bora, uttered obscene words to her annoyance, 

caused damage to the house of Pulak Saikia, and defamed the informant, as having illicit 

relation with Pulak Saikia. 

The informant, Smti Nilima Bora, had lodged complaint petition in Court, which 

was forwarded to police station u/s 156(3) of Cr PC, which had led to the registration of 

Gohpur P.S Case no. 81/13 u/s 294/354/379/427/500/34 of IPC. After investigation, 

charge sheet was filed u/s 294/336/427/500/34 of IPC. 

The Court explained the particulars of the offences u/s 294/336/427/500/34 of 

IPC, to which the accused  persons, had pleaded not guilty and claimed to be tried.  

During trial, the prosecution examined 2 witnesses. The examination of the 

accused persons u/s 313 Cr PC, was dispensed with as there is no incriminating evidence 

against the accused persons. Heard arguments. 
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POINTS FOR DETERMINATION: 

1. Whether the accused persons, in furtherance of common intention, had uttered 

obscene words to the annoyance of others, in or near public place, as alleged? 

2. Whether the accused persons, in furtherance of common intention, had  done any 

act so rashly or negligently, as to endanger human life or personal safety of others, 

as alleged? 

3. Whether the accused persons, in furtherance of common intention, had committed 

mischief by damaging property to an extent of Rs.50/- or more, as alleged? 

4. Whether the accused persons, in furtherance of their common intention had 

defamed the informant, as alleged? 

DISCUSSION AND DECISION BASED ON REASON: 

 

PW1, Smti Nilima Bora, the informant, in her evidence had stated that she had lodged 

the case out of misunderstanding. Now the misunderstanding has disappeared.  

PW2, Sri Jogyeswar Bora, in his evidence had also stated that the case was lodged due 

to misunderstanding. 

From the evidence stated above, it is clear that there is no allegation against the 

accused persons. In fact, the informant, herself, had stated that the case was lodged 

due to misunderstanding.  

From the above, I am of the considered view that the prosecution could not prove the 

guilt of the accused persons, u/s 294/336/427/500/34 of IPC. Hence, the accused are 

acquitted from all the said charges  and are set at liberty forthwith.  

The bail bonds stand cancelled and surety stands discharged.  

      The judgment is pronounced on this 21st of October, 2014, and is prepared under my    

hand and seal of this Court.  

The case is disposed of, accordingly.  

 

                                                                                          ( K.K. Sharma) 

                                                                                        S.D.J.M(M), Gohpur 


